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‘ This application has been moved under sectien | K |

19 ot the administrztive Tribpnals Act, 1985, by cne

shri sayed lrshad H‘ussai-_nﬁgek- a direction to the

Lespondent nc,2 not To ravert.the-applimaﬁt.frbm;tha _
post of General Fitter in the graﬂq‘ %f #s,130-04%0 to il

-

the post of ueneral Fitter Gl‘adeé Qﬂ the grade af



\ .If 1
) 2. The tacts in briet are that the applicant was -s:eat;;_.; b 2
under the respondents as ueneral Fitter Grade-l and was .
prometed in the higher grade of Ueneral Fitter of ds, 1320~ .
| . 2340 on  ad hoc basis, The respondents were qgoing on to |
comply with the judgement dated 22-11-1956 In Ca
No, 78 of 1990 - éuresh gsingh and trs, Vs, ULl & Crs,
whereby the applicant was to be revgrted, This CA was
tilgdﬂgpkrehending the sald reversicn cn the ground that P
2 B _ he vas not made a,¥;;1¢ in the eailier ua Mo, 78 ot 1950,
(D The U4 was admitled on 20.5-1997 and status quo was ordered
ﬁﬂiér!d to be maintained, 1t appears that the inte;im
‘ordaer Oﬁrmaiﬁtaining status quo was vacated by the ITripunal
‘ on 1-7-1997, shri iakesh Verma who is appearing cn pehalt
- ot the .applicant contends that atter’ the stay was vacated,
[ the a.plicant was reverted and consequentiy the CA has |

y h become intructuous, Shri dakesh Verma, theretcre, contands

thzt he does not press the resent Ua,

-

2, In view of these tacls, the UA stands dismissed

as nol gressed,




